GOVERNMENT OF INDIA

Ministry of Mines and Fuel

New Delhi, the Sth April, 1963." %

NOTIFICATION

G.S.R. No. 626.— In exercise of the powers conforred by section 17 of the Petroleum and Minerals
Pipelines (Acquisition of Right of Uscr in Land) Act, 1962 (50 of 1962), the Central Govertment herehy makes

w5 the following miles, namely:—

I, Short title.—These mules may be ealled the Petroleum and Minerals Pipelines (Acquisition of Right of ' >
User in Land) Rules, 1963, ' |

2. Definilions. —In these niles,—

G

(@) "Act” means the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act,
1962; ‘ ' ‘

(H) “scelion” means a scction of the Act,

1. Publication of Notification under section 3.— (1) Every notification under sub-seetion (1) of section 3-
shall comtain & deseription of the land sufficient to identily the same specifying, wherever possible, the numbers
in a seitlement of record or survey of such land, ‘

G

{2) The substance of the notification referred to in sub-rule shall be published,—

(@) by beat of drum in the ncighbourhaod of the land the right of user in which is to be sequired;
and

{b) by alfixing ‘#,_mw thereof in a conspicuous place in the locality in which such land is situated,

(3) A copy of such notification shall be served in the manner faid down in rule 8 on every person who
has been shown in the refevan( revenue rccords as the owner of the land on the date of publication of the
notification under sub-rule (/) or who, in the opinion of the Competent Authority is the owner of or intcrested

in such fand.

4. Filing of claim for compensation.— (/) Any- person interested in any Jand may file before the
Compelent Authority a claim for compensation—

(a) for damages sustained by that person by reason of the exercise of the powers conferred by
seetion 4— :

(/) in casc right of user in the land has not been acquired, within sixty days from the date
on which the nafification under sub-section (/) of section 3 ceased to have effect, or

(/i) in case the right of vser in the land has been acquired, within sixty days from the date,
of publication of the declaration under sub-section (7} of seetion 6 R

() for danmgcs‘susmim‘d by that person by reason of the exercise of the powers conferred by
scetion 7, within sixty days from the date of termination of the operation referred to in clause (i) of sub: ©

seelion {1Y of that scetion

() Tor damages sustained by that person by reason of the exereise of the powers conferred by
section &, within sixty days from the date of termination of the operations referred fo in that sechiong
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(dy under suh-section (4) of seetion 10 within sixty days from the date of publication of the
declarstion under sub-section (7} of scclion é:

Provided that the Competent Anthority may admit any claim within thiny days after the expiry of the
period specificd in this sub-nile, if he is satisficd that the applicant had sufficicnt cause for not making the
application within such specified . perieds,

Explanatinon 1.—-The expression "the date of termination of operation with, reference to any arca” means—

{a) for the purposcs of clause (5) the date nf completion of works connected with the laying of
pipelines in that ares;

(1) Tor the purposes of clause (¢) the date of compiction of all, or any, of the works referred to
in scction 8 in relation 1o the pipelines laid in that ‘area;

which the Competent Authority may notify in the Official Gazette and by beat of drum in the locality, in
consuliation with the parly in whom the right of user in the land in that arca has vested or ownership of the
pipelines laid in that arca vests, as the case may he,

Explanation 2.--For the purpose of this sub.rate the expression “sufficient cause” shall mean,—

(i) where the detay in filing the application for claim within the specified peried is beyond the

control of the applicant;

(ify where the delay in filing the application for claims within the stipulated period is on account
of any force majeure reasons such as riots, floods, civil war, forcign aggression, carthquake, ot fire, cic;

(iiiy where applicant was prevented hy any reasons which is beyond his control from making the
claims within the specificd period.

(2) The claim for compensation shall be made in the Form specified in the Schedule annexed to these
rules,

(3) The Competent Anthority shall, on recetpt of the cleim for compensation, make such Inquiry es
provided in rule 4A and fix the compensation and thereafier inform the parties referred to in sub-sections (2) and
{5) of scefion {0 of the amount of compensation, so fixed,

4A, While conducting enquiry and for granting compensation under sub-rule (3) of rule 4 the Competent
Authority shall follow the following procedure, namely:—

(1) for compensation of land duc 1o the dc.pri'vn(ion in right of cnjoymcnl o any person interested
in the land the Competent Authority may enguire the rate of land prevailing in that locality on the date
of publication of the notification under sub-section (/) of section 3 of the Act, from the following sourees,
namety:—

(@) local registration authority such as the Registrar, Sub-Registrar ot any Officer or authority |
for the time being authorised to register the documents under the Indian Registration Act, 1908 (16
of 1908);

(M land acquisition au!!mr!ly under the land Acquisition Act, 1894 (1 of 1894) il any land
has been acquired during sueh perind in the tocality: and

() Officer or authority of the Government who fixes the reserve price of the Tand for any
purpase under any faw for the tme being i foree:

Provided that any rate taken for considerntion shall not be less than the reserve price fixed by such officer -
or authority.




(2) For compensation for other damages or Joss while cxcreising the pawers conferred under the Act or
riles made thereunder the competent authority shall -

(a) obfain the Panchanama prepared hy a team appointed by him dualy signed preferably by the
pomsan interested in the land or by twa independent and respectable inhabitants of the locality and the
representative of wark executing sgency. The said Panchanama shall contain the details of damages or
fosses caused while excreising the powers conferred by seetion 4, 7 or 8 of the Act; .

(hy cnquire the yield of crops, tress, and friits, cle., from the Government ageney such as
horticutture or agriculture department of the Cenlral Government or Stale Government or as per the
statistics of the Central Government andfor State Government or from any local Government body;

(¢) make requisition of the market value of the crops, timber, wood, fruit, cte., from the agticulture
depsrtment ot any ofher concerned Government agency of semi Government agency such as the
Agricultural Marketing Board, Krishi Upaj Mandi, or any other agency authorised under any law to asscs
the market value of crops, woed, fruits, clc.; :

() get the other losses, il any, assessed from the Government ageney ot from any qualified engincer
or through any valuer tegistered under section 34AB of the Wealth Tax Act, 1957 (27 of 1957); and

(¢) in case of Presumptive Crop Compensation, i.c., compensation for the profits which the cultivator
would have received for ¢rop normally cultivated on thetland during the scason or petiod, to which the
compensation relates, but for being prevented from cultivating the land, the competent authority may deduct
twenty per cent. of net value as saving in seeds, fertiliscrs, labour, ctc.

5. Application to the District Judge for determination of compensation.— Any party aggrieved by the

determination of the amount of compensation may prefer an application to the District Judge within the Hmits
of whase jurisdiction the land or any part thereol is situated, not later than ninety days of the recelpt of the
intimation from the competent aunthority under rule 4(3).

6. Deposit of compensation under section 11— The Central Govemnment, the State Government or the

Corporatjon, as the casc may be, shall, within twenty-one days of the receipt of the intimation under rule 4

deposit the compensation amount in such treasury and under such head of sccount as fidy be specified thetein
that behalf,

7. Notice to claimants and reference of dispute to the District Judge.~(/) Where several persons claim.
to be interested in the amount of compensation deposited under sub-section (1) of section 11 and the competent
authority has determined under sub-seetion (4) of that scetion the persons who in its opinfon arc catitled to
reccive the compensation and the amount to be paid to each of them, it shall scnd intimation thereof to all the
persons who have preferred claims for compensation, '

(N If a.n); of the persons refered to in sub-rule (1) does not accept the decision of the compctcnt' authority,
he. shall within a period of thirty days of the reecipt of such intimation inform the competent authority in writing
o that cffeet,

(3) If on receipt of intimation under sub-rule (2) or atherwise, the competent authority is of the opinion
that & dispute regarding the payment of the compensation amount exists, it shall refer the dispute to the District
Judge under sub-section (5) of scction 11, : ‘ :

8. Mode of service of notice, cte.— (1) Any notice or lciter issued or any order passed may be scrved
by delivering or tendering a copy of such nolice, letler of order, as the case may be, to the person for whom it
it intended or to any adult member of his family or by sending it by registered post acknowledgment duc
addressed to that person at his wsual ar last known place of residence ot business, )

(2) Whete the serving officer delivers or tendens the copy of the notice, fetter under sub-rule (1), he shall
require the signature of the person o wham the copy i w0 delivered or tendered to an acknowledgment of serviee

endomed on the original,
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(3} Where the person or the aduli member of the family of such person refuses to sign the
scknowledgment of where the serving officer, after using s1l due and reasonable diligence, cannot find such person
and there is no adult member of the family of such person, the serving officer shall affix a copy of the notice,
fetter or order on the outer door or some other conspicuous part of the ordinary residence or usual place of
business of such person and then shall return the original to the competent authority who issued the notice, Jetter
of arder, as the casc may be, with a report endorsed thercon or annexed thereto stating that he has so affixed
a copy, the circumstances under which he did s0 and the name and address of the person, if any, by whom the

usual or fast known place of tesidence or business, as the case may be, was identificd and in whose presence
the copy was affixed.

(4) Where the person to be served with the notice, fetter or order is a minor or & person of tnsound mind

the natice, letter or order shall be served in the aferesald manncr, on the guardian of such minor or person of
unsound mind, as the case may he,

SCHEDULE

FORM
[See Rule 4(2)]

(To be submitted in duplcate)

Claim regarding land specified in the Gazetle notification dated the under section 3(1)
of the Petroleum and Mincrals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962),
PART—A '
} ‘Z Patticudars of the claimant

. Name of claimant

2. Father's/Hushand's Name (%)

3. Age/Date of birth (%)

4. Oceupation

5. Permanent address

6. Address for communication/
service of nalice, ele,

. Date of submission of claim




PART—B , v
Particulars of Land threngh which the pipelines are propesed to be laidflaid (%)

8. Loeation of the Land

2. DistrcyTaluk/Mandal

1¢. Survey No, of the Land '

11, Description/Exicnt of the
land {wet or dry shall also
be specificed)

o

F
£

& 12, Naturc/Exien{fBeseription of the damages caused Lo the Land/Property/CropfTrecs, cte, ()
o (1) under section 4 (viz. Power lo enler, survey, cle.)
. | (if) under section 7 (viz, for laying of pipelines, cle.)

(i) under’scetion 8 (viz. Power to enter land for inspection, cte))

13, Amount of compensation claimed (%)

!,
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(i) undcer scction 4 (viz. Power to enler, sutvey, efc.)
(i) under scetion 7 (viz. for laying of pipelines, cle.)
(iit} under section § (viz, Power Lo enter land for inspection, ctc.)

14, Basis of claim (*)

(i) under scetion 4 (viz. Power to onler, survey, cic,) _
" (i} under section 7 (viz, for laying of pipelines. ctc.) o
(iii) under scetion 8 (viz. Power to enfer land for inspection, etc.)

P

Note, I respeet of trees, information on type of tree, number of trees, age of the tree, yearly yield of each tree,
cxpected life of the tree for cach type of tree shall be given. Similar Information for each type of crop,
viz. Nature of crop, state of maturity, expected yield, amount of damages, cte., shall be given,

Signature of claimant
Datc

Note: 1, (*) Delete whichever is not applicable.
2, One copy of form o be retumned to the claimant alter affixing signature by the  compeient authority
ot any person authorised by him to reecive the form,

K w

Under sceretary to the Govt, of India,

Faot Note.~—The principal rules were published vide No. G.S.R, 626, daled 13.4,1963 and subscquently

amended vide:—

() No, GSR 194, dated 2641977,
{11} No, GSR 10045, dated 1311995, .
(111) No.GSR 174(E), dated 26.3.1997, : _ i
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THE GAZETTE QF INDIA EXTRAORDINARY

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 26th March, 1997

ers conferrcd by section |7 of the Petroleum and Minerals Pipelines (Acqui-
1962), the Central Government hereby makes the following rules further to
of Right of User in Land) Rules, 1963, namely 1—

quisition of Right of User in Land) Amend-

G. S. R, 174 (i2):— In excrcise of the pow
sition of Right of User in Land) Act, 1962 (50 of
amend the Petroleum und Minerals Pipelines (Acquisition

| (1) Thesc ruies may be called the Petroleum and Minerals Pipelines (Ac

ment Kules, 1997, :

(2) ‘They shall come into force on the date of their publication in the Official Gazette.

2. {n the petroleumn and Minerals Pipelines {Acquisition of Right of User in Land) Rules, 1963 (hereinafter referred as

the said rules), in rule &— .
(i) in sub-rule (2), forthe words "in such form as the competent authority may specify in this behalf" the words "in
the Form specified in the Schedule annexed to these rules” shall be substituted. ,

(i) in sub-tuse (3), for the words "8 it deems (11" the words "as provided in rule 4A" shall be substituted.

3. After rule 4 ol the said rules, the following rule shall be inserted, namely:—

"4 A While conducting enquiry and for granting compensation under sub-rule (3) of rule 4 the competent authority
shall follow the following procedure, namely:— )
(1) for cumpensation of land due to {he deprivation in right of enjoyiment to any person interested in the land the
cofuipetent authority may enquire the rate of land prevailing in that locality on the date of publication-of the
notitication under subsscetion (1) of section 3 of the Act, from the following sources, namely:—

(a) local registration iuthoriiy such as the Registrar, Sub-Registrar or any Officer or authority for the time '
being authorised to register the documents under the lndian Registration Act, 1908 (16 of 1908),

(b) land acquisition authority, under the land Acquisition Act, 1894 (1 of 1894) if any land has been
acquired during such period in the locality; and

(¢) Officer or authority of the Government who fixes (he reserve price of the land for any purpose under
any law for the time heing in force: ;

Provided that:my rate taken for consideration shall not be less than the reserve price fixed by such ollicer or authority.

(2) For compenation for other damages or loss while exercising the powers conferred under the Act or rules made

thereunder the competeit authority shal,—

. (a) obtain the Panchanama prepared by a team appointed by him duly signed preferably by the persof interested
in the land or by two independent and respectable inhabitants of the locality and the representutive of work
execuling agency. The said Panchanama sh all contain the details of damages or losses caused while exerci-
sing the powers conferred by section 4, 7 or 8 of the Act, '

{b) enq.irethe yield of crops, trees, and fruits, etc., from the Government agency such is horticulture or agricul-
ture department of the Central Government or State Government or as per the statistics of the Central Gov-
ernment and/ or State Government or from any local Government body;

(¢) mahe requisition of the market value of the crops. timbgr, wood, fruit, etc. from the agriculture department
or any other concerned Government agency or Semi Government agency such as the Agricu ftural Marketing
Boar, Krishi Upaj.Mandi, or any other agency authorised under any Law to asscss the market value of

crops, wood, fruits ete,;

(d) gt the other losses, if any, assessed from the Gavernment agency or from any qualified engineer of through
any valuer registered under Scetion 34AB of the Wealth Tax Act, 1957 (27 of 1957); and

(¢) in cune of Presumptive Crop Compenzation i.e., compensation for the profits which the cultivator would
have received for crop normally cultivated on the land duriny the season or period, (0w hich the compensa-

1 e I—
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THE GAZETTE QF INDIA EXTRAORDINARY

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 26th March, 1997

ers conferrcd by section |7 of the Petroleum and Minerals Pipelines (Acqui-
1962), the Central Government hereby makes the following rules further to
of Right of User in Land) Rules, 1963, namely 1—

quisition of Right of User in Land) Amend-

G. S. R, 174 (i2):— In excrcise of the pow
sition of Right of User in Land) Act, 1962 (50 of
amend the Petroleum und Minerals Pipelines (Acquisition

| (1) Thesc ruies may be called the Petroleum and Minerals Pipelines (Ac

ment Kules, 1997, :

(2) ‘They shall come into force on the date of their publication in the Official Gazette.

2. {n the petroleumn and Minerals Pipelines {Acquisition of Right of User in Land) Rules, 1963 (hereinafter referred as

the said rules), in rule &— .
(i) in sub-rule (2), forthe words "in such form as the competent authority may specify in this behalf" the words "in
the Form specified in the Schedule annexed to these rules” shall be substituted. ,

(i) in sub-tuse (3), for the words "8 it deems (11" the words "as provided in rule 4A" shall be substituted.

3. After rule 4 ol the said rules, the following rule shall be inserted, namely:—

"4 A While conducting enquiry and for granting compensation under sub-rule (3) of rule 4 the competent authority
shall follow the following procedure, namely:— )
(1) for cumpensation of land due to {he deprivation in right of enjoyiment to any person interested in the land the
cofuipetent authority may enquire the rate of land prevailing in that locality on the date of publication-of the
notitication under subsscetion (1) of section 3 of the Act, from the following sources, namely:—

(a) local registration iuthoriiy such as the Registrar, Sub-Registrar or any Officer or authority for the time '
being authorised to register the documents under the lndian Registration Act, 1908 (16 of 1908),

(b) land acquisition authority, under the land Acquisition Act, 1894 (1 of 1894) if any land has been
acquired during such period in the locality; and

(¢) Officer or authority of the Government who fixes (he reserve price of the land for any purpose under
any law for the time heing in force: ;

Provided that:my rate taken for consideration shall not be less than the reserve price fixed by such ollicer or authority.

(2) For compenation for other damages or loss while exercising the powers conferred under the Act or rules made

thereunder the competeit authority shal,—

. (a) obtain the Panchanama prepared by a team appointed by him duly signed preferably by the persof interested
in the land or by two independent and respectable inhabitants of the locality and the representutive of work
execuling agency. The said Panchanama sh all contain the details of damages or losses caused while exerci-
sing the powers conferred by section 4, 7 or 8 of the Act, '

{b) enq.irethe yield of crops, trees, and fruits, etc., from the Government agency such is horticulture or agricul-
ture department of the Central Government or State Government or as per the statistics of the Central Gov-
ernment and/ or State Government or from any local Government body;

(¢) mahe requisition of the market value of the crops. timbgr, wood, fruit, etc. from the agriculture department
or any other concerned Government agency or Semi Government agency such as the Agricu ftural Marketing
Boar, Krishi Upaj.Mandi, or any other agency authorised under any Law to asscss the market value of

crops, wood, fruits ete,;

(d) gt the other losses, if any, assessed from the Gavernment agency or from any qualified engineer of through
any valuer registered under Scetion 34AB of the Wealth Tax Act, 1957 (27 of 1957); and

(¢) in cune of Presumptive Crop Compenzation i.e., compensation for the profits which the cultivator would
have received for crop normally cultivated on the land duriny the season or period, (0w hich the compensa-
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THE GAZETTE OF INDIA | EXTRAORDINARY - {ParT 1—Ssc, 3(i))

(it)) Under Section 8 (viz. Power to enter land for inspection, etc.)
14 Basis of Claim (¢}

(i} Under Section 4 (viz. Power to enter, survey, etc.)

(ii} Under Section 7 {viz. for {aying of pipelines, etc.)

(1ii) Under Section 8 (viz. Power to enter fand for inspection, etc.)

Note: {n respect of trees, information on type of tree, number of trees, age of the tres, yéarly yicid"(of each ree,
expected life of the tree for tach type of tree shall be given, Similar infurmation for each type of crop viz.
Nature of crop, state of maturity, expected yield, amount of damages etc., shall be given.

Signature of Claimant .

Note: |, (+) Deiete whichever is not applicable. . _
2. One copy of form to be returned to the claimant after affixing signdture by the competent authority or any
person authorised by him to receive the form. .

Prinied by the Manager. Govt, ot ladin Press, Ring Roud, Mayagud, New Delhi-1 10064
ang Fublished by the Contmller of Publications, Dethici 10054 — 1997
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MINISTRY OF PETROLEUM
NOTIFICATION
ew Delhi, the 26th April 1977

GS.R. 194(E).—In exercise of the powers conferred by Sectlon 17 of the Petro.
wa and Minerals Pipellnes (Acquisition of Right of User in Land) Act, 1882 (50 ;
1862, the Central Government hereby makes the following rules to amend the §
oleum Plpelines {(Acquisition of Right of User in Land) Rules, 1963 namely:— *
1. These Rules may be ¢alled the Petroleum Pipelines (Acquisition of Right
il User in Land) Amendment Rules, 1877, i ;

2 In the Petroleum Pipelines {(Acquisition of Right of User in Land) Rules,
1963, in the preamble, in rule 1 and in clause (a) of rule 2, for the

words “Petroleum Pipelines”, the words, “Peiroleum and Minerals

Pipelines” shall be substituted, . -

[No, 11022/1/77.Prod.]

© C. R VAIDYANATHAR, Jt, Secy.
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MINISTRY OF PETROLEUM AND NATURAL UAS ¢
| NOTIVICATION ) -~
| ’ New Delhi, the 1st March, (995 2

d.S.R.. LOO(E) 1y excrcise of ihe powers  conforred by section
the Retraleunt and Minernls Pipelines (Acquisition of Right of User in
Act, ;1962 (50 of 1962), (he Central Government hercby mokes the fr
tules: Turther {o amend the Petroleum and Mincrals Pipelines (Acquisit;

Righl of User in Land) Rules 1963, namcly 1o

1 "I‘hc‘s'c.mlcs may be called the Petroleun and Mincrals T
(Acquisition of Right of User in Land) Amendment Rules,

.
. is!. ‘ o ‘
il (2) They shall come into Torce on the date of their publication in the
‘].{ . officinl Guzelle, :
;i
"4 1n sub-rule (1) of t

“lition of Right of User in Land) 1
¢ repumbered as Explanation-1 and. alter so reasumbere

“i4notlon shall be inserted, namely -
ﬁ “EXPLANIATION 2—For the purpos: of Ihis sub-rule the Txprcssion

ule 4 of the Petroleum and Minerals Dipelines (Ac-
ules 1963, the cxisting Explanation shall
d the [ollowing Ex-

5 afficlent cnuse” shall mean f— o !
N d (1) whete the delay o filing the application for claim within t!u1 specified
A petiod Is beyond the control of the applicanl; - L

() where the delay in filing the application for claims within the sti-
pulated period is on accounl of any force majeurc reasons such as

f{ tiols, floods, civil way, foreign aggression, earthquake, or fire ete.
i‘ (i) where applicant was prevented by any reasons whicl is beyond
(IR his control from making e clahins within the specificd period,

I | (No. 0-27012{1(93-ONGD.1V]
£ : : NAJEEB JUNG, Jt, Secy,

i ,'o'o;; note 1+-The principal rules were published  vide G.S.R. 626 dated
RN 13-4-1963 and subsequently amended vide G.S.R, 194(E), dated
26-4-1977. : .

t
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SR
dedid : sruTs ot - gxa MY - ORI
_— SR oRT 6(1) 31X 6(4) BT B0 3M0 FEAT Tq gdaTel GHTd BT
M. q Brrie e
1 2 3 4
2938(31) IERIEY 21—10—2015
1 Hreel - 05—11—2018
5221(37) IERIEY 05—10—2018
2938(37) fei® 21—10—2015
2 BT 1837(31) feei® 01—05—2018 05—11—2018
5221(37) feei® 05—10—2018
el : PR ot - gxa MY - ORI
2938(31) IERIEY 21—10—2015
1 UTATERT - 05—11—2018
5221(37) IERIEY 05—10—2018
2938(37) feei® 21—10—2015
2 HRIATST 1838(31) feei® 04—05—2018 12—11—2018
5221(3) feien 05-10-2018

ggiferad iR Wfst rsuers (IR & SUANT & TSR &7 o) Afaf T, 1962 @ ORT 17 & faid wxfad
Ugiferr® &R @S ursues (A H ST & AHR &1 3fei) 99, 1963 & 99 4 & Sidvd 9Ra
ITRGR & o9 H gaprerref

[BTE. UeT.-14014/50/2018-51.41.—11]
I fARIR, IR afua

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 29th December, 2020

S.0. 05(E).—In pursuance of powers conferred by Explanation 1 below sub-rule (1) of Rule 4 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Lands) Rules, 1963, I, H.R. Kalaiya, GAS
authorized by Government of India, Ministry of Petroleum & Natural Gas vide Notification S.0.2291(E) dated 8"
September, 2014 (published in the Gazette of India on 09™ September, 2014) under Section 2(a) of the Petroleum &
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962(50 of 1962) to perform the functions of
Competent Authority for laying Ethane Pipeline by M/s. Reliance Gas Pipelines Limited (RGPL) in the State of
Gujarat, in consultation with M/s. RGPL, to whom the Right of User in the land in that area has been vested and in
whom the ownership of the pipeline in that area vests, hereby declare the dates, mentioned in Column 4 of the
Schedule annexed herewith, as the dates of Termination of Operations in District Surat in the State of Gujarat.

SCHEDULE
Tehsil : OLPAD District : SURAT State : GUJARAT
SL Village S.0. No. and Date of Notiﬁcatio.n under sub-section (1) & | Date of Termi.nation
No. (4) of Section 6 of Operation
1 2 3 4
1 Syadla 2938(E) Date 21-10-2015 05-11-2018
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5221(E) Date 05-10-2018
2938(E) Date 21-10-2015

2 Kareli 1837(E) Date 01-05-2018 05-11-2018
5221(E) Date 05-10-2018

Tehsil : KAMREJ District : SURAT State : GUJARAT

2938(E) Date 21-10-2015

1 Pasodara 05-11-2018
5221(E) Date 05-10-2018
2938(E) Date 21-10-2015

2 Kosmada 1838(E) Date 04-05-2018 12-11-2018
5221(E) Date 05-10-2018

Published in the Official Gazette of India under Rule 4 of the P&MP (ARUL) Rules 1963, framed under Section 17 of
P&MP (ARUL) Act, 1962

[F.No. L-14014/50/2018-GP-II]
RAJ KISHORE, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  manoskumar 25
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grfee T THfAT
PUBLISHED BY AUTHORITY

. 3 7% faeetT, T, Sadt 1, 2021/97W 11, 1942
No. 3] NEW DELHI, FRIDAY, JANUARY 1, 2021/PAUSHA 11, 1942

Ueifaad Sk yrpfas A9 d3Tad

srfag=aT
7% foeett, 29 fagwaw, 2020

F3T. 3(H).—ugifeas &R i arguarss (% 9 IUIIT & AHR BT Asi=) srferfraH,

1962 (1962 ®T 50) & fag9 2 (H) & ofdva #A9d Ragw A9 uguars=w  fafics

o <

EMRSNALUA) & §RT ORI ST H 209 UTguarsd 818 o4 8 We™ UIerdrRl & Hal &l

fded v @ oy, Rd AR & Ugifagq R gTdhfas 49 A37aa &1, 9Ra & 99y 776 09

AR, 2014 &1 YSIRM ALGATT BLAT. 2291(3) f&1d 8 HawR, 2014 §RT UTIFHa, 4§, Ta. AR

dTeizdr, Shuud,  ugifagd o wfvs gisuarsd (f1 & SuaiTm @& frer &1 srsid) frawmaef,

1963 @ 7199 4 & IU—T9 (1) & = &1 T8 gRATIT (1) & J=a ATHRI & AuTad 4, H|d

RSN va, gy gerfRera, 99 &3 & 9 § Iugi &1 affrer fAfga fear a1 2 ik S99 a7

d urgudTsd H1 Wifcg Afed €, & MY W Ford Al & W 4 A ORI 19T D ffel

JaTs H gATdAq d1 FAT B IRIE =g dIam g |

05 GI1/2021 (1)
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gt
dediel : doTdTS ottt - gerars RIS I[GRTd
F | AT BT AW T 6(2$q$4g$m0 stio gdared wHIta &1 faTis
1 2 3 4
3134 (37) [ERIGY 05—11—2015
228 (31) [ERICT 21—01—2016
1| dTIAENT 3392 (31) [ERIGD 26—10—2016 24—08—2018
1838 (31) [ERIGD 04—05—2018
3749 (371) IERIEY 25—07—2018
) \ 3134 (37) ﬁ?ﬂ—cﬁ 05—11—2015 29— 08—2018
3749 (31) [ERIGY 25—07—2018
3134 (31) [ERIGY 05—11—2015
5 f 228 (31) fere 21-01-2016 29— 082018
1838 (1) e 04—05—2018
3749 (371) [ERIGD 25—07—2018
dgdld : URS! [ECIBECEGIN RIS IR
2940 (31) [ERICT 27—10—2015
3134 (31) e 05—11—2015
1| ArarsT 1555 (31) [ERIGY 21—04—2016 31—08—2018
952 (31) [ERIED 10—03—2017
3749 (371) [ERIGD 25—07—2018
2940 (37) e 27—10—2015
R g 3134 (&) | faTis 05—11—2015 07— 08-2018
952 (31) [ERIGD 10—03—2017
3749 (31) [ERICT 25—07—2018
2940 (31) [ERICT 27—10—2015
3 | gHd 3134 (31) feid 05—11—2015 27—08—2018
3749 (31) [ERICD 25—07—2018
. 3134 (31) [ERICD 05—11—2015
4 | fEma . 27—08—2018
3749 (31) [ERIGD 25—07—2018
dgdlel : 9UTH [EEIBEEGIE] RIS I[GIRId
2940 (37) e 27—10—2015
5 3134 (31 [ERICT 05—11—2015
! 952 (\Sﬂ)) i 10—03—2017 24-08-2018
3749 (31) o 25—07—2018

USIferad QiR Wfol UTguetTs

Ueiferad IR @fesT IrgueirsH
P oIS | gepTerref

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION

G
G

STRINT & AABR BT 3roi) IrAFTRIA 1962 B &RT 17 & feia wxfaa
SN & IMTBR BT 3roi) 39, 1963 & 99 4 & 3fa7d IR TRBR

[P1.4. Tet-14014/51/2018-5i.d1.—11]

New Delhi, the 29th December, 2020

o1 fpeR, 3R dfea

S.0. 3(E).—In pursuance of powers conferred by Explanation 1 below sub-rule (1) of Rule 4 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Lands) Rules, 1963, I, H.R.Kalaiya, GAS
authorized by Government of India, Ministry of Petroleum & Natural Gas vide Notification S.0.2291(E) dated 8™
September, 2014 (published in the Gazette of India on 09™ September, 2014) under Section 2(a) of the Petroleum &
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962(50 of 1962) to perform the functions of
Competent Authority for laying Ethane Pipeline by M/s Reliance Gas Pipelines Limited (RGPL) in the State of




[T [1—&7% 3(ii)]

HTLT =T TSI AT

3

Gujarat, in consultation with M/s RGPL, to whom the Right of User in the land in that area has been vested and in
whom the ownership of the pipeline in that area vests, hereby declare the dates, mentioned in Column 4 of the
Schedule annexed herewith, as the dates of Termination of Operations in District Valsad in the State of Gujarat.

SCHEDULE
Tehsil : VALSAD District : VALSAD State : GUJARAT
Sl Village S.0O. No. and Date of Notification under sub- Date of Termination
No. section (1) & (4) of Section 6 of Operation
1 2 3 4
3134(E) Date 05-11-2015
228(E) Date 21-01-2016
1 Vaghaldhara 3392(E) Date 26-10-2016 24-08-2018
1838(E) Date 04-05-2018
3749(E) Date 25-07-2018
3134(E) Date 05-11-2015
2 Kochvada 3749(E) Dato 25-072018 29-08-2018
3134(E) Date 05-11-2015
, 228(E) Date 21-01-2016
3 | Gadariya 1838(E) Date 04-05-2018 29-08-2018
3749(E) Date 25-07-2018
Tehsil : PARDI District : VALSAD State : GUJARAT
2940(E) Date 27-10-2015
3134(E) Date 05-11-2015
1 | Sonwada 1555(E) Date 21-04-2016 31-08-2018
952(E) Date 10-03-2017
3749(E) Date 25-07-2018
2940(E) Date 27-10-2015
, 3134(E) Date 05-11-2015
2| Rohina 952(E) Date 10-03-2017 27-08-2018
3749(E) Date 25-07-2018
2940(E) Date 27-10-2015
3 | Dumlav 3134(E) Date 05-11-2015 27-08-2018
3749(E) Date 25-07-2018
3134(E) Date 05-11-2015
4 | Ambach 3749(E) Date 25-07-2018 27-08-2018
Tehsil : UMARGAM District : VALSAD State : GUJARAT
2940(E) Date 27-10-2015
3134(E) Date 05-11-2015
1| Borlai 952(E) Date 10-03-2017 24-08-2018
3749(E) Date 25-07-2018

Published in the Official Gazette of India under Rule 4 of the P&MP (ARUL) Rules 1963, framed under Section 17 of

P&MP (ARUL) Act, 1962

[F.No. L-14014/51/2018-GP-II]
RAJ KISHORE , Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.  manos

Digitallysigned by
MANOJ KUMAR VERMA
KUMAR VERMA Pzt

te: 2021.01.0:
141524 +05'30°
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TR & TSI
PUBLISHED BY AUTHORITY

. 6] 7% faeett, AT, SEE< 1, 2021/449 11, 1942
No. 6] NEW DELHI, FRIDAY, JANUARY 1, 2021/PAUSHA 11, 1942

tgiferan 3R yTPpfas 14 HATe™
Sfarg=T

T2 faeedt, 29 femwaw, 2020

FI.3AT. 6(H).—ugIferaw iR @i urguarg (fF § SUAIT & JfreR &1 arsiA) siferfrm,

1962 (1962 &T 50) & " 2 (&) @ favd HFH RAIA 49 ursyaAg=a fafices @ER.SN.ATHA) &

R SRIT I5Y 4 329 urguarsd f[Aers S gq @& UTisl & $egl &1 fded o7 & oy,

RT WRGR & UgITdd IR YTHiaed 19 HATAT DI, 9RA & T99F (&7d 09 RAdFR, 2014 Bl

YHTRIT JARLEAT B3, 2291(31) &A1 8 MNATHER, 2014 §RT UTIPd, H, Ud. AR. BT, SHIYTH,

ggifaad o wfis urguarss (I # SuAiT @ Affrer &1 Isie) fagArae, 1963 @ a9 4 &
Iu—frm (1) @& A9 @ w8 gR9w (1) & =Hd ARGRI b AJUTAT A, HAW JR.S.HLU,

forad gerRerd, S9 &3 § o ¥ IuIIT &1 AfererR fEd fHar ar € AR 99 &3 H yrsudrsd

F1 wWificg fifed 2, & WY 9 G a9gd & W 4 F ORI U9 B e §R H yErad

@ ARG BT TS ;T wRar g |

08 G1/2021 (1)
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dedidl - 3fieurs forenn - gra IS © IR
&. . . . i gdleld HHI &1
M BT M €I/T 6(1) 311X 6(4) T ®I0 3M0 W& Ud faAi®w )

. feTia

1 2 3 4

] ® 2666(31) IHIED 24—09—2015 06—10—2018
4725(31) IERIED 31—08—2018
2666(37) ICIED 24—09—2015

2 HARATOT 508(31) IERIED 13—02—2017 05—10—2018
4725(37) CSIED 31—08—2018
2666(31 ICIED 24—09—2015

3 EEIES (1) : 10—10—2018
4725(37) ICSIED 31—08—2018
2666(31 ICSIED 24—09—2015

4 HTEHT (1) : 10—10—2018
4725(37) CSIED 31—08—2018
2666(31 ICIED 24—09—2015

5 NI ) . 08—10—2018
4725(31) CHIED 31—08—2018
2666(31 CRIED 24—09—2015

6 GNK) ) . 05—10—2018
4725(31) ICHIED 31—08—2018

. 2666(31 CHIED 24—09—2015

7 RINEY ) : 08—10—2018

4725(37) IESIED 31—08—2018
dedlel - A et - ¥xa M4 : I[GRIT

2666(31) CRIED 24—09—2015

1 qUIh el : 05—10—2018
4725(31) ICIED 31—08—2018

: 2666 (31 [ERICT 24—09—2015

2 HToT (1) : 05—10—2018
4725(37) ICSIED 31—08—2018
2666 (31 [ERICT 24—09—2015

3 HITHT () : 05—10—2018
4725(37) ICRIED 31—08—2018
2666(37) ICIED 24—09—2015

4 JTHRAT : 05—10—2018
4725(37) IESIED 31—08—2018
2666(31) ICRIED 24—09—2015
2941(37) fAi® 27—10—2015

5 TWUR : 05—10—2018
227(31) ICRIED 21—01—2016
4725(31) ICHIED 31—08—2018

UgiferM 3R WS UgUeea (1 § ST & SR &1 3roi) IfaH,1962 & €T 17 & Scia w=fed
UIfoRM &R @Sl uigualiss (Y H SWIRT & JMfEeR &1 3foiH) M, 1963 & M 4 & Sfdvd 9Rd
WRBR & o105 § gprerred

[®B1.9. Uat.-14014/53/2018-Sf1.d1.—I1]

MINISTRY OF PETROLEUM AND NATURAL GAS

ol fHenv, Irar afuq

NOTIFICATION
New Delhi, the 29th December, 2020

S.0. 6(E).—In pursuance of powers conferred by Explanation 1 below sub-rule (1) of Rule 4 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Lands) Rules, 1963, I, H.R.Kalaiya, GAS
authorized by Government of India, Ministry of Petroleum & Natural Gas vide Notification S.0.2291(E)
dated 8" September, 2014 (published in the Gazette of India on 09" September, 2014) under Section 2(a) of the
Petroleum & Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962(50 of 1962) to perform the



[T &% 3(ii)]

HTLT =T TSI AT

3

functions of Competent Authority for laying Ethane Pipeline by M/s. Reliance Gas Pipelines Limited (RGPL) in the
State of Gujarat, in consultation with M/s. RGPL, to whom the Right of User in the land in that area has been vested
and in whom the ownership of the pipeline in that area vests, hereby declare the dates, mentioned in Column 4 of the
Schedule annexed herewith, as the dates of Termination of Operations in District Surat in the State of Gujarat.

SCHEDULE

Tehsil : OLPAD

District : SURAT

State : GUJARAT

SL Village S.0. No. and Date of Notification under sub-section (1) Date of Termination
No. g & (4) of Section 6 of Operation
1 2 3 4

2666(E) Date 24-09-2015

1 | Erth 08-10-2018
rihan 4725(E) Date 31-08-2018
2666(E) Date 24-09-2015

2 | Morthan 508(E) Date 13-02-2017 05-10-2018
4725(E) Date 31-08-2018
2666(E) Date 24-09-2015

3 | Vaded 4725(E) Date 31-08-2018 10-10-2018
2666(E) Date 24-09-2015

4 | Masma 4725(E) Date 31-08-2018 10-10-2018
2666(E) Date 24092015

5 | Talad 4725(E) Date 31-08-2018 08-10-2018
. 2666(E) Date 24-09-2015

6 | Saroli 4725(E) Date 31-08-2018 05-10-2018
2666(E) Date 24092015

7| Sonmsak 4725(E) Date 31-08-2018 08-10-2018

Tehsil : CHORASI District : SURAT State : GUJARAT

2666(E) Date 24-09-2015

1 Vanakala 4725(E) Date 31-032018 05-10-2018
2666(E) Date 24-09-2015

2 | Bhesan 4725(E) Date 31-08-2018 05-10-2018
2666(E) Date 24-09-2015

3 | Malgama 4725(E) Date 31-08-2018 05-10-2018
2666(E) Date 24-09-2015

4 | Asarma 4725(E) Date 31-08-2018 05-10-2018
2666(E) Date 24-09-2015
2941(E) Date 27-10-2015

5 Ichhapur 227(F) Date 31012016 05-10-2018
4725(E) Date 31-08-2018

To be Published in the Official Gazette of India under Rule 4 of the P&MP (ARUL) Rules 1963, framed under Section
17 of P&MP (ARUL) Act, 1962

[F.No. L-14014/53/2018-GP-1I]

RAJ KISHORE, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

Digitally signed by
MANOJ KUMAR VERMA
2
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TSR & WA
PUBLISHED BY AUTHORITY
. 4] 7% Tawdtt, AT, S9ad 1, 2021/919 11, 1942
No. 4] NEW DELHI, FRIDAY, JANUARY 1, 2021/PAUSHA 11, 1942

Ugifersm sk yrefas 9 Aw31a™
Ffeg=AT

T2 foeetT, 29 fegwaw, 2020

FLIAT. 4().—ugIfaad AR @f s arguarss (fH § IUIT & JAER &1 arsi=) srferfraH,

1962 (1962 ®T 50) & 97 2 (H) ® fgva d9d RaAHT A9 urgyarg=d fafics @RS va) &

ERT TORTT 57§ A9 Uguargy faus o 2g e giiterd & geat &1 fdegd e @ fag,

IR WRPGR & UgIfadq AR gIpfas 19 #37a9 &1, ¥R & Jqovd f&7d 09 fHawaR, 2014 &I

TRTRIT ARRGATT BT, 2201() famied 8 RAaraR, 2014 gRT yifrgpd, # va. &R, wratzar, Sfigys,

ggiferad i wfrs urguarsd (1 # Sualv & e &1 orsfw) fraaraeh, 1963 & foaq 4 &

Su—frga (1) & 3 & 78 aRawr (1) & Faad IfffeRI & quTdd W, #9d R.Sh.dLud,

forad genfRerd, S8 &3 # 4ff1 7 SuAi &1 Afrer ffgd fear war @ & 89 a3 § urgudarsd

F1 w@ifcg fifed 2, @ wwmel @ Fo T Jggd & W 4 H qERId 5T B T RA A gATed

& FAT B AW ©fd HRar g |

6 G1/2021 (1)
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g
el : TeuTS forar - qza MY © ORI
.. ] . . . gt A BT
ok AT BT AT oRT 6(1) 3MX 6(4) B &1 AT, AEAT ¢4 faT® i
1 2 3 4
2666(37) IR 24—09—2015
2938 (31 [ERIED —10—
1 IERTST (1) : 2171072015 11—06—2018
228(31) [ESIEY 21—01—2016
1837(31) [ESIED 01—05—2018
2938(37) ICRIED 21—10—2015
2 CIGIES 1837(31) [ERIGD 01—05—2018 11—06—2018
1838(37) o 04—05—2018
el : RS forar - gxa MY - ORI
2938(31) [ERIGD 21—10—2015
1 NICIN 509(37) ICRIED 13—02—2017 30—07—2018
3358(31) [ERIGD 05—07—2018
2938(37) IERIEY 21—10—2015
2 PR 509(31) [ERIGY 13—02—2017 30—07—2018
3358(31) [ERIED 05—07—2018
2938(37) IERIEY 21—10—2015
3 FEISTE 509(31) ICRIEY 13—02—2017 30—07—2018
3358(31) [ESIEY 05—07—2018
dediar - Arafd forer - xa RIS : ORI
2938(31) e 21—10—2015
1 THATOT 509(31) ICRIED 13—02—2017 31—07—2018
3358(31) IERIED 05—07—2018

ggiferad SR WS Urgueisd (A # START & AfYER &1 3ro) AT, 1962 &1 ORT 17 & faia WRfad
Ugiferm® &R @S ursues (A H SWIRT & Af¥eR &1 3feiH) ¥, 1963 & 99 4 @ Sidvd 9Rd
ITRGR & o797 H gaprerref

[BT.¥. Tel.-14014/52/2018-SH.41.—11]
ISt fHerR, AR Afaa

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 29th December, 2020

S.0. 4(E).—In pursuance of powers conferred by Explanation 1 below sub-rule (1) of Rule 4 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Lands) Rules, 1963, I, H.R. Kalaiya, GAS
authorized by Government of India, Ministry of Petroleum & Natural Gas vide Notification S.0. 2291(E) dated
8™ September, 2014 (published in the Gazette of India on 09™ September, 2014) under Section 2(a) of the Petroleum
& Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962) to perform the functions of
Competent Authority for laying Ethane Pipeline by M/s Reliance Gas Pipelines Limited (RGPL) in the State of
Gujarat, in consultation with M/s RGPL, to whom the Right of User in the land in that area has been vested and in
whom the ownership of the pipeline in that area vests, hereby declare the dates, mentioned in Column 4 of the
Schedule annexed herewith, as the dates of Termination of Operations in District Surat in the State of Gujarat.




[T &% 3(ii)]

ATLT &1 ST ST

SCHEDULE
Tehsil : OLPAD District : SURAT State : GUJARAT
SL Village S.0. No. and Date of Notification under sub-section (1) & | Date of Termination
No. g (4) of Section 6 of Operation
1 2 3 4
2666(E) Date 24-09-2015
. 2938(E) Date 21-10-2015
1 hh 11-06-201
Umarachhi 228(E) Date 21-01-2016 06-2018
1837(E) Date 01-05-2018
2938(E) Date 21-10-2015
2 Bolav 1837(E) Date 01-05-2018 11-06-2018
1838(E) Date 04-05-2018
Tehsil : KAMREJ District : SURAT State : GUJARAT
2938(E) Date 21-10-2015
1 Shekhpur 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
2938(E) Date 21-10-2015
2 Kathor 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
2938(E) Date 21-10-2015
3 Khadsad 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
Tehsil : CHORASI District : SURAT State : GUJARAT
2938(E) Date 21-10-2015
1 Waktana 509(E) Date 13-02-2017 31-07-2018
3358(E) Date 05-07-2018

To be Published in the Official Gazette of India under Rule 4 of the P&MP (ARUL) Rules, 1963, framed under
Section 17 of P&MP (ARUL) Act, 1962.

[F.No. L-14014/52/2018-GP-II]
RAJ KISHORE, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  MANolumar g™
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Ugifersm sk yrefas 9 Aw31a™
Ffeg=AT

T2 foeetT, 29 fegwaw, 2020

FLIAT. 4().—ugIfaad AR @f s arguarss (fH § IUIT & JAER &1 arsi=) srferfraH,

1962 (1962 ®T 50) & 97 2 (H) ® fgva d9d RaAHT A9 urgyarg=d fafics @RS va) &

ERT TORTT 57§ A9 Uguargy faus o 2g e giiterd & geat &1 fdegd e @ fag,

IR WRPGR & UgIfadq AR gIpfas 19 #37a9 &1, ¥R & Jqovd f&7d 09 fHawaR, 2014 &I

TRTRIT ARRGATT BT, 2201() famied 8 RAaraR, 2014 gRT yifrgpd, # va. &R, wratzar, Sfigys,

ggiferad i wfrs urguarsd (1 # Sualv & e &1 orsfw) fraaraeh, 1963 & foaq 4 &

Su—frga (1) & 3 & 78 aRawr (1) & Faad IfffeRI & quTdd W, #9d R.Sh.dLud,

forad genfRerd, S8 &3 # 4ff1 7 SuAi &1 Afrer ffgd fear war @ & 89 a3 § urgudarsd

F1 w@ifcg fifed 2, @ wwmel @ Fo T Jggd & W 4 H qERId 5T B T RA A gATed

& FAT B AW ©fd HRar g |

6 G1/2021 (1)
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g
el : TeuTS forar - qza MY © ORI
.. ] . . . gt A BT
ok AT BT AT oRT 6(1) 3MX 6(4) B &1 AT, AEAT ¢4 faT® i
1 2 3 4
2666(37) IR 24—09—2015
2938 (31 [ERIED —10—
1 IERTST (1) : 2171072015 11—06—2018
228(31) [ESIEY 21—01—2016
1837(31) [ESIED 01—05—2018
2938(37) ICRIED 21—10—2015
2 CIGIES 1837(31) [ERIGD 01—05—2018 11—06—2018
1838(37) o 04—05—2018
el : RS forar - gxa MY - ORI
2938(31) [ERIGD 21—10—2015
1 NICIN 509(37) ICRIED 13—02—2017 30—07—2018
3358(31) [ERIGD 05—07—2018
2938(37) IERIEY 21—10—2015
2 PR 509(31) [ERIGY 13—02—2017 30—07—2018
3358(31) [ERIED 05—07—2018
2938(37) IERIEY 21—10—2015
3 FEISTE 509(31) ICRIEY 13—02—2017 30—07—2018
3358(31) [ESIEY 05—07—2018
dediar - Arafd forer - xa RIS : ORI
2938(31) e 21—10—2015
1 THATOT 509(31) ICRIED 13—02—2017 31—07—2018
3358(31) IERIED 05—07—2018

ggiferad SR WS Urgueisd (A # START & AfYER &1 3ro) AT, 1962 &1 ORT 17 & faia WRfad
Ugiferm® &R @S ursues (A H SWIRT & Af¥eR &1 3feiH) ¥, 1963 & 99 4 @ Sidvd 9Rd
ITRGR & o797 H gaprerref

[BT.¥. Tel.-14014/52/2018-SH.41.—11]
ISt fHerR, AR Afaa

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 29th December, 2020

S.0. 4(E).—In pursuance of powers conferred by Explanation 1 below sub-rule (1) of Rule 4 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Lands) Rules, 1963, I, H.R. Kalaiya, GAS
authorized by Government of India, Ministry of Petroleum & Natural Gas vide Notification S.0. 2291(E) dated
8™ September, 2014 (published in the Gazette of India on 09™ September, 2014) under Section 2(a) of the Petroleum
& Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962) to perform the functions of
Competent Authority for laying Ethane Pipeline by M/s Reliance Gas Pipelines Limited (RGPL) in the State of
Gujarat, in consultation with M/s RGPL, to whom the Right of User in the land in that area has been vested and in
whom the ownership of the pipeline in that area vests, hereby declare the dates, mentioned in Column 4 of the
Schedule annexed herewith, as the dates of Termination of Operations in District Surat in the State of Gujarat.
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ATLT &1 ST ST

SCHEDULE
Tehsil : OLPAD District : SURAT State : GUJARAT
SL Village S.0. No. and Date of Notification under sub-section (1) & | Date of Termination
No. g (4) of Section 6 of Operation
1 2 3 4
2666(E) Date 24-09-2015
. 2938(E) Date 21-10-2015
1 hh 11-06-201
Umarachhi 228(E) Date 21-01-2016 06-2018
1837(E) Date 01-05-2018
2938(E) Date 21-10-2015
2 Bolav 1837(E) Date 01-05-2018 11-06-2018
1838(E) Date 04-05-2018
Tehsil : KAMREJ District : SURAT State : GUJARAT
2938(E) Date 21-10-2015
1 Shekhpur 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
2938(E) Date 21-10-2015
2 Kathor 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
2938(E) Date 21-10-2015
3 Khadsad 509(E) Date 13-02-2017 30-07-2018
3358(E) Date 05-07-2018
Tehsil : CHORASI District : SURAT State : GUJARAT
2938(E) Date 21-10-2015
1 Waktana 509(E) Date 13-02-2017 31-07-2018
3358(E) Date 05-07-2018

To be Published in the Official Gazette of India under Rule 4 of the P&MP (ARUL) Rules, 1963, framed under
Section 17 of P&MP (ARUL) Act, 1962.

[F.No. L-14014/52/2018-GP-II]
RAJ KISHORE, Under Secy.
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